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( iv )  C o m m itte e  o n  t h e  W e l f a r e  op  
S ch ed u led  C a s te s  and S ch ed u led  

T r ib e s

SHRI RAM DHAN (Lalganj): I beg
lo move;

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule 

of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
twenty members from among them
selves to serve as members of the 
Commil tee on the Welfare of Sche
duled Castes and Scheduled Tribes 
for the term beginning on the 1st 
May, 1978 and ending on the 30th 
April, 1979.”
MR. SPEAKER- The question is:

“That the members of this House 
do proceed to elect in the manner 
required by sub-rule (1) of Rule
33 IB of the Rules of Procedure and 
Conduct of Business in Lok Sabha, 
twenty members from among them
selves to serve as members of the 
Committee on the Welfare of Sche
duled Castes and Scheduled Tribes 
for the term beginning on the 1st 
May, 1978 and ending on the 30th 
Apnl, 1979.”

The motion was adopted.
SHRI RAM DHAN- I beg to move:

‘‘That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do agree to nominate ten members 
from Rajya Sabha to associate with 
the Committee on the Welfare of 
Scheduled Castes and Scheduled 
Tribes of the House for the term 
beginning on the 1ft Mav, 1978 and 
ending on the 30th April 1979 and 
do communicate to this House the 
names of the members so nominat
ed by Rajya Sabha.”

MR. SPEAKER: The question is:

“That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do agree to nominate ten members 
from Rajya Sabha to associate with

the Committee 011 the Welfare of 
Scheduled Castes and Scheduled 
Tribes of the House for the term 
beginning on the 1st May, 1978 and 
ending on the 30th April 1979 and 
do communicate to this House the 
names uf the members so nominat
ed by Rajya Sabha.”

The motion was adopted,

SHRI HARI VISHNU KAMATH 
(Hoshangabad); I waited patiently 
till t h e  e n d  o l  this series, items 13 to
19, I want to point out that wherevei 
Lok Sabha is concerned the word used 
is ‘fleet', ‘proceed to elect’; but where* 
ever Rajyu Sabha is concerned, say 
in items 15, 17 and 19, the word used 
is ‘nominate’. The word 'nominate* 
has a particular connotation; in our 
rules the word 'nominate1 is used 
only for committees nominated by 
you where there is no election. Here 
I find the use of the word ‘nominate’ 
anomalous in our democracy. Rajya 
Sabha is a democratically elected 
body and we are asking the Rajya 
Sabha to nominate. How can it no
minate? I could understand if the 
Chairman nominates, just as you no- 
minute Members to committees here; 
it is possible, proper and appropriate 
for the Chairman to nominate. But 
how can Rajya Sabha as a body no* 
minate Members to any committee? 
That is difficult to comprehend. 1 
should like you to throw some light 
on this matter, whether the word 'no
minate' is right and proper; other
wise you may change the word to 
‘plect’.

MR. SPEAKER: I understand from 
the Office that this was the usual for
mula that had been used. But there 
Is something in what Mr. Kamath 
says.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): It ia quite right in the 
form in which it has been given be
cause it is the business of that House 
to do it in a manner in which their 
Constitution provides. The entire 
House, as a whole, would nominate to
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this Committee and therefore the 
word used for is for the House as a 
whole to nominate to this Committee 
In what manner they would arrive at 
the names is the business of that 
House.

MR. SPEAKER: Fortunately for
me 1 do not have to decide.

SHRI HARI VISHNU KAMATH: 
In the next item, the word used is 
‘jppoint’. That is my point. Those 
words should be reviewed by some 
Committee or by yourself.

MR. SPEAKER: Your observations 
are noted without any decision bring 
given.

SHRI HARI VISHNU KAMATH: 
That is they are kept pending.

SHRI SHYAMNANDAN MISHRA: 
My observations too.

MR SPEAKER: Of course.

names of the members so appointed 
by Rajya Sabha to the Joint Com
mittee."

MR. SPEAKER: The question is:

"That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do appoint two members of Rajya 
Sabha to the Joint Committee on 
the Bill to provide for the appoint
ment of a Lokpal to inquire into 
allegations of misconduct against 
public* men and for matters con
nected therewith in the vacancies 
caused by the retirement of Sarva- 
shri K A. Krzshnaswamy and D P- 
Singh from Rajya Sabha and do 
communicate to this House the 
names of the members so appointed 
by Raiya Sabha to the Joint Com
mittee "

The motion was adopted.

13.10 h n .

LOKPAL BILL

R e c o m m e n d a t io n  t o  R a j y a  S a b ih  to  
a p p o in t  M e m b e r s  t o  J o in t  C o m m h t k e

SHRI SHYAMNANDAN MISHRA 
(Begusarai)): I beg to move:

“That this House do recommend 
to Rajya Sabha that Rajya Sabha 
do appoint two members of Rajya 
Sabha to the Joint Committee on 
the Bill to provide for the appoint
ment of a Lokpal to Inquire into 
allegations of misconduct against 
public men and for matters con
nected therewith in the vacancies 
caused by the retirement of Sarva- 
shri K. A. Krishnaswamy and D. P. 
Singh from Rajya Sabha and do 
communicate to this House the

13.1«t hr*.

KHADI AND VILLAGE INDUSTRIES 
COMMISSION (AMENDMENT) 

BILL*

THE MINISTER OF INDUSTRY 
(SHRI GEORGE FERNANDES): Sir, 
I beg to move for leave to Introduce 
a Bill further to amend the Khadi and 
Village Industries Commission Act, 
1956.

MR, SPEAKER: The question is:

‘ That leave be granted to intro
duce a Bill further to amend the 
Khadi and Village Industries Com
mission Act, 1956.”

The motion was adopted.

SHRI GEOROE FERNANDES: I
introduce the BUI.

•Publiched in Gazette of India Expraordinary, Part II, section 2, 
■dated 12-4-78.


